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* The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

Monday,

OBITUARY REFERENCES
[English]

MR. SPEAKER: Hon. Members,
as we meet today after an interval of
about three weeks, it is my sad duty
to inform the House of the demise
of two sitting Members, namely Shri
Shashibhai Jamod and Chaudhary
Multan Singh and two of our former
colleagues, i.e., Sarvashri Raj Baha-
dur and Prafulla Chandra Sen.

Shri Shashibhai Jamod was eclected
to this House from Bhavnagar Cons-
tituency of Gujarat State in the Gene-
ral Elections held in November, 1989.
Earlier, he had been a Member of
the Gujarat Legislative Assembly
during 1985-89 and also a Minister in
the State Cabinet for a short period
between March and May, 1985,

An engineer as well as lawyer by
profession, Shri Jamod played signifi-
cant role in the promotion of educi-
tion in the State of Gujarat. An ac-
tive, social and political worker, he
served as a member of the Backward
Classes Commission in the State Gu-
jarat between 1987-89.

An able parliamentarian, he made
valuable contributions to the proceed-
ings of the House.

Shri Jamod passed away at Bhav-

nagar on 19 September, |
age Of §2. pt 990 at the

Chaudhary Multan Singh was elect-
ed to this House from Jalesar Cons-
tituency of Uttar Pradesh in the Gene-
ral Elections held in November, 1989.
He had represented the same consti-
tuency in the Sixth Lok Sabha (1977-
79) and Seventh Lok Sabha (1980-84).
Earlier he had been a Member of
Uttar Pradesh Vidhan Sabha coatin-
uously for four terms, during 1962-67,
1967-69, 1969-74 and 1974-77.

He served on the Parliamentary
Committee on Public Undertakings and
also Consultative Committee for the
Ministry of Petroleum, Chemicals and
Fertilizer for about 2 years. As a
Member of Uttar Pradesh Vidhan
Sabha also, he was associated with
its various Committees, viz. Estimates
Committee, Public Accounts Com-
mittee etc, Therefore his services and
contribution as a legislator were enor-
mous.

Chaudhary Multan Singh served the
country in a multi-faceted capacity, as
an agriculturist, political worker and
an able parliamentarian.  He had
been actively involved in the Socialist
Movement.

He relentlessly worked for the up-
liftment of agriculturists, villagers and
depressed and the downtrodden and
was instrumental in establishing ‘Kri-
shak Munch’ for voicing the cause of
farmers. He worked hard for promo-
tion of education among masses. Age
and fragile health did not deter him
from undertaking the social and poli-
tical activities even till the last mo-
ments of his life. He pussed away
at Rewari on 23 September, 1990 at
the age of 75 years while he was par-
ticipating in a social function,

Shri Ra1 Bahadur was a member of
the Constituent Assembly and Provi-
sional Parliament from 1948-1952. La-
ter he was elected to the First Lok
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Sabha from Bharatpur constituency of

Rajasthan, which position he retained

isn the Second, Third and Fifth Lok
abha,

He held with distinction various im-
portant portfolios in the Union Coun-
cil of Ministers during his long and
illustrious parliamentary career. An
able parliamentarian. he took keen in-
terest in the proceedings of the House
and made significant contributions
thereto. As a Minister of Parliamen-
tary Affairs, his contribution for
smooth functioning of the House will
always be remembered.

A veteran freedom fighter, he ac-
tively participated in the freedom
struggle from his college days and led
the movement in erstwhile State of
Bharatpur in 1940-41 to 1947 and
suffered imprisonment.

An Advocate by profession, he was

associated with several social and
political organisations. He worked
relentlessly for the social upliftment

of the backward classes and vigorous-
ly campaigned for abolition of forced
labour in the State of Bharatpur.

A widely travelled person he took
keen interest in sports too.

Shri Raj Bahadur passed away at
Delhi on 22 September, 1990 at the
age of 78.

Shri Prafulla Chandra Sen was a
member of the Constituent Assembly.
He was elected to Sixth Lok Sabha
from Arambagh constituency from
West Bengal in 1977. Earlier he had
been a member of West Bengal As-
sembly. Shri Sen was one of the ol-
dest living Gandhians and freedom
fighters in the country.

He suffered imprisonment for a to-
tal period of 11 years for participat-
ing in Non-Cooperation Movement,
Civil Disobedience Movement and the
Quit India Movement. Even as a
student, he was attracted by the call
of nationalist movement. Later on,
he was drawn towards Gandhiji and
his principles of non-violence.
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A well-known social and political
worker, he preferred constructive ru-
ral work and upliftment of depressed
and downtrodden classes in Arambagh
which earned him the sobriquet of the
‘Gandhi of Arambagh’.

An able administrator, Shri Sen
held the portfolio of Food with dis-
tinction in the State Cabinet headed
by Dr. B.C. Roy, right from 1948.
Subsequently on the demise of Dr.
Roy, Shri Sen succeeded him as Chief
Minister of West Bengal in 1962 till
the general election held in 1967.

A well-known and soft-spoken par-
liamentarian, his contributions in the
proceedings of Lok Sabha, particularly
in regard to upliltment of weaker sec-
tions of the society and spread of edu-
cation amongst the masses, shall al-
ways be remembered.

Shri Sen, despite having indifferent
health over the last few years, took
active part in the political affairs. He
passed away at Calcutta on 25 Sep-
tember, 1990 at the age of 94 years.

We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condolences
to the bereaved families.

The House may now stand in si-
lence for a short while to express its
SOTTOW.

The Members then stood in silence
for a short while

[T ranslation)

SHRI MADAN LAL KHURANA
(South Delhi): Mr. Speaker, Sir, peo-
ple are committing self-immolation.
(Interruptions)

[English)

MR, SPEAKER: Please take your
seats.

(Interruptions)
MR. SPEAKER: Mr. Prime Minis-

ter.

(Interruptions)
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MR. SPEAKER: Please take your
seats.

I bave called the hon. Prime Minis-
ter.

(Interruptions)

MR. SPEAKER: Will you please
take your seats?

(Interruptions)

MR. SPEAKER : Mr. Rawat, please
take your seat.

(Interruptions)

SHRI AJIT PANJA (Calcutta North
East): How can he speak Sir? He has

torfeited his right to speak. (/nter-
ruptions)
[Translation)

MR. SPEAKER: Rawatj, please

take your seat.

(Interruptions)
[English)
MR. SPEAKER: 1 am on my legs.

The Speaker is on his legs  Please
take your seats.

(Interruptions)
MR SPEAKER: Mr. Agarwal, take
you seat, I am not going to hear you.
(Interruptions)

MR. SPEAKER: Mr Rawat, I am
on my legs. Please take your seat.

(Interruptions)
[Translation)

MR. SPEAKER: Rawatj, it will
not do. Please take your seat I have
called the hon. Prime Minister.

(Interruptions)
[English]

MR. SPEAKER: I request all of
you to allow me to conduct the House
smoothly. Mr. Prime Minister.

(Imterruptions)

MR. SPEAKER: Will you
hear the Prime Minister?

now

(Interruptions)

[Translation)

MR, SPEAKER : Shri Kalpnath and
Shri Kumaramangalam, please take
your seats.

(Interruptions)
|English] /

SHRI AJIT PANJA: He has no
right to speak. He must first visit the
crying mothers whose children were
killed and visit the injured now in
hospitals.  (Interruptions)

MR. SPEAKER: I will allow you
after the Prime Minister. Now, will
you please take your seat?

(Interruptions)

MR SPEAKER: Mrs Jamuna.
please go to your seat.
(Interruptions)
SHRIMATI J JAMUNA (Rajah-
mundry): He should resign Sir.
{Interruptions)
[ I'ranslation)

MR. SPEAKER: Please take your

seat

{Interruptions)

{English]

SHRIMATI J. JAMUNA: How
many mothers have lost their chil-
dren! (Interruptions)

[Translation]

MR SPEAKER: Please take your

seat

PROF. YADU NATH PANDEY
{Hazaribagh): 1 have been brought
here in police custody. May I know
the charges on which I have been ar-
rested (Imterruptionsy**

MR. SPEAKER: Please take your

seat,

[English]

Nothing goes on record.
**(Interruptions)

** Not Recorded.
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[T'ranslation)

DR. LAXMINARAYAN PAN-
DEYA (Mandsaur): Mr. Speaker, Sir,
according to the rules, the Motion of
Privileges should be taken up first.
I have given a notice that Prof. Yadu-
nath has been arrested without any
reason. He was prevented from go-
ing to his constituency and was kept
in Tihar jail ...... (Interruptionsy**

MR. SPEAKER : Please take your
seat,

{English]
Nothing goes on record.

(Interruptions)**
[Translation)

MR, SPEAKER: Yadunathjs,
please take vour seat. 1 will look in-
to the matter.

(Interruptions)

SHRI HARISH RAWA1 (Al
mora): This Government is responsi-
ble for the bloodshed......

MR. SPEAKER: Shri Rawat,
please take your seat. A discussion
will be held on this issue.

[English]

SHR1 VASANT SATHE: (War-
dha): Mr. Speaker. Sir, 1 have al-
ready informed you that I hive com-
menced a fast unto death from 11.00
O clock in protest against the action
taken by the Prime Minister and his
Government. Until he amends his
decision, 1 am sitting in this House
on fast unto dcath right from 11.00
O’ clock today. Mr. Speaker, Sir, I
had already informed you about it.

MR. SPEAKER: No, that is not
done, Mr. Sathe.

| T'ranslation)

PROF. YADU NATH PANDEY:
Mr. Speaker. Sir, everybody is equal
in the eyes of law...(Interruptions)...
on the 15th. 1 wrote to the hon.
Home Minister and to the Hon. Prime

e a——

lrvn o A e mMama e s e

Minister. 1 was prevented from going
there...... (Interruptions)

MR. SPEAKER: Pandeyji, please
take your seal. Please listen to the
Hon. Prime Minister first.

PROF. YADU NATH PANDEY:
1 tried to contact them on telephone
on the 18th. 1f a Member of Parlia-
ment will not go to his constituency...

{nterruptions)

MR. SPEAKER: | have not allow-
ed you. Please take your seat first.
1 will call you after thut.

(Interruptions)
|English]

MR. SPEAKER: I am on my legs.
You please take your seat.

[Transiation)

All of you, please take your seats.
[.et me conduct the proceedings of
the House properly. 1 am on my
legs.  All of you, please take your
seats.,

(Interruprions)

MR. SPEAKER: Ruwatji, please
take your seat first. When I am on
my legs. all of you should take your
seats.

PROF. YADU NATH PANDEY:
Mr. Speaker, Sir, (Interruptions)
[ English)

MR. SPEAKER: Nothing will go
on record. You must first take your
seat.

(Interruptionsy** -

MR, SPEAKER:
lowed you.

1 have not al-

(Interruptions)

MR. SPEAKER: When I am on
my legs. you please take your seats.

(Interruptions)

MR. SPEAKER: Mr. Rawat, T am
on my legs and you are still continu-
ing your speech.

(Interruptions)

**Not recorded.
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MR, SPEAKER: Nothing will go
on record.

(Interruptions)*

[Translation]

SHRI DAU DAYAL JOSHI (Kota):
Mr. Speaker, Sir, Did you receive in-
formation about the arrest of the hon.
Member?

MR. SPEAKER: Please take your
seat first. Not in this way.

(Interruptions)

SHRI HARIN PATHAK (Ahme-
dabad) : Mr. Speaker, Sir, please tell
us whether you had the information
about the arrest of the hon. Member.

MR. SPEAKER: Unless all of you
take your seats, T cannot allow any-
one.

(Interruptions)

MR SPEAKER: Mr. Rawat, you
know the rules. Please take your
seat. First let the proceedings of the
House be conducted properly.

(Interruptions)

AN HON. MEMBER: Mr. Spea-
ker, Sir. 1t is a very serious matter.

_ MR. SPEAKER: I have not denied
it, but it is my first duty to conduct
the House properly. 1 have not pre-
vented them also. They don’t want
the proceedings of the House to be
conducted properly.

(Interruptions)

MR. SPEAKER: Pandeyiji, I know
that, but there are some rules of the
House. Under those rules, you have
got various ways to raise your points.

(Interruptions)

SHRI KALKA DAS (Karo] Bagh):
Mr. Speaker, Sir, it is a matter of de-
nial of right to an hon. Member.
Please give your protection to the hon.
Member and listen to what he wants
to say.

*Not Recorded.

MR. SPEAKER: But when I am
on my legs, as per rules, all of you
should take your seats and allow me
to conduct the proceedings of the
House properly.

(Interruptions)

MR. SPEAKER: Pandeyiji, this is
not the way. Please take your seat
first.

(Irterruptions)

MR. SPEAKER: I did not refuse
permission to anyone. 1 have said
that all of you should take your seats.
I will call everybody turn by turn.
Kalka Dasji. please take your seat.

(Interruptions)

SHRI DINESH SINGH (Pratap-
garh) : Mr. Speaker, Sir, T would like
to say . . .(Interruptions). .

SHRI GUMAN MAL LODHA
(Pali): Mr. Speaker, Sir, you are the
custodian of the rights of all the hon.
Members of this House. (Interrup-
tions)

MR. SPEAKER: I am not denying
it, but it is also mv responsibility to
conduct the proceedings of this House
properly. T did not refuse them per-
mission but the proceedings of this
House will not be allowed to be con-
ducted in that manner. Please take
your seat.

(Interruptions)

h'MR' SPEAKER: No, no. Not like
this.

{Interruptions)

MR. SPEAKER: Information re-
garding Shri Yadunath Pandey’s atrest
1s given in the Bulletin,

.. (Interruptions)...

MR. SPEAKER: That informa-
tion has appeared in the Bulletin.
However, whatever hc wants to say,
T will listen to him. but first let the
proceedings be conducted in a proper
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way. Won’t you listen to the Leader
of the House? Won't you listen to
the Prime Minister?

...(Interruptions)...

SHRI KALKA DAS: Mr. Speaker,
Sir, please do listen to Shri Pandey...
...Interruptions)...

MR. SPEAKER : Please be seated.

...(Interruptions)...
[English]

PROF. SAIF-UD-DIN SOZ (Bara-
mulla): Sir, I want to speak on Jammu
and Kashmir....(Interruptions)...

[Translation)

MR. SPEAKER: First, the Prime
Minister was standing and 1 had asked
him to speak. The Leader of the
House will speak first.

...(Interruptions)...

DR. SHAILENDRANATH SHRI-
VASTAVA (Patna): Mr. Speaker,
please do listen to Shri Pandey.

MR. SPFAKER:
allowed?
also,

DR. SHAILENDRANATH SHRI-

I have not dis-
I am here to listen to him

VASTAVA: Please listen to Mr.
Pandey first.
MR. SPEAKER: [ will listen to

him after T have heard the
Minister,

Prime

. ...(Interruptions)...

SHRI GUMAN MAL LODHA:
Mr. Speaker, Sir, Shri Pandey has
been brought here under police custody
cven today. He is present before you
just like a prisoncr.  Mr. Speaker,
does it behove the government that
somebody is arrested without any legal
warrant. In this way. they are violat-
ing the luw of the land. You are the
custodian of our rights. Our security
is your duty. (Interruptions)

MR. SPEAKER: Mr. Pandey, 1
had received information about your
arrest, and it has been published in
the Bulletin. Now do you want to

say anything else. if so, say it in
brief.

PROF. YADU NATH PANDEY:
Mr. Speaker, Sir, to be brief, I would
like to know whether any Member of
Parliamcnt can be prevented from
visiting his constituency? But I was
prevented. It is murder of democ-
racy. If we can’t go to our consti-
tuency, where else can we go? Why
the administration is pursuing this dual
policy? On the one hand, an M.P.
of B.J.P. cannot visit his constituency,
a restriction is imposed on him and
no notice is issued to him, but the
peoplc of other parties can take out
big processions with the co-operation
of the administration and no restric-
tion is imposed in that case. Please
let us know first as to why the ad-
ministration is adopting this dual
policy there? ...(Interruptions)... Mr.
Speaker, plcase let us know as to what
1s our fault in this case? .. (Inter-
ruptions).. Honourable Speaker, you
may recall that T had raised a ques-
tion about the problem of that area
on 6th September during the Zero
Hour. But the Government turned a
deaf ear to the problem to which 1
wanted to draw its attention. No
follow up action was taken in this re-
gard. 1 apprehend that the district or
the local administration is prepared
to go to any extent. I wrote letters
to the Home Minister. the Prime
Minister, the Chief Minister of Bihar
and Home Secretary of that State on
the 13th asking them as to what action
had been taken against the people
who prevented the demonstrations
held by the pcople with flags of Rama
Navami on 2nd  April? ...(Interrup-
fions)...

I had mentioned in the letter that
the District Administration would
be ready to do somcthing, but on 16th,
1 came to know that Army had been
alerted in  Hazaribagh, I left this
place on 17th. On 20th September,
1990, when 1 was going there, I came
to know that our idols were bein
immersed in the “Pitra Paksha” (dar
fortnight of the month of Ashwin) and
the ensigns werc broken by the ad-
ministration. Later on when T went
there, T was arrested on 20th in the
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evening and wag told that I could not
enter Hazaribagh. Hazaribagh had
been in turmoil for the last six months
but the Chief Minister did not bother
to look into the causes of it. 1 was
arrested without a warrant and no
notice was served on me regarding
any restriction on my movement and
after my arrest I was kept in the lock
up. No intimation was given to the
l-K)use at that time. And today, 1
have been brought here before you,
direct from Tibar Jail. Some workers
had come here, who have been arrest-
ed by the Delhi Police...(Interrup-

tions)...
|English]

MR. SPEAKER: Dr. Shrivastava,
1 have not allowed you. Please take
your seat. ...... (Interruptions)......

[Translation]

PROF. YADU NATH PANDEY:
It was announced from All India
Radio that I was kept in Hazaribagh
prison. Whereas the District Admi-
nistration informed the Newsmen that
I was in Koderma jail but even the
most distant people know as to where
1 was kept. What credibility is en-
joyed by our Aakashwani (All India
Radio)? Very recently the House has
passed the Prasar Bharati Bill. Is
that our concept of freedom? When
an MP is not allowed to visit his
constituency, what will happen there?

MR. SPEAKER: Please conclude.

PROF. YADU NATH PANDEY:
I tried to contact the honourable
Prime Minister on telephone on 19th.
His secretary told me that it was not
a matter concerning his department.
If the matter concerning an MP is not
their concern, then whose concern it
could be. T had already given a
notice. However, it is my submission
that the Home Minister and the Prime
Minister should not confuse this issue
...(Interruptions).,.

[English)

MR. SPEAKER :
2—4 LS8/ND/90

I will look into it.

[Translation]

DR. LAXMINARAYAN PAN-
DEYA (Mandsaur): Mr. Speaker,
Sir, T have given a notice of Breach
of Privilege under the rules, Member
has been prevented from visiting his
constituency and he has been obs-
tructed in the discharge of his duty.

MR. SPEAKER: 1 am not aliow-
ing you, I am coming to the business

of the House.
...(Interruptions)...

SHRI DINESH SINGH (Pratap-
gath):  Mr. Speaker, Sir, you are
seeing the conditions prevailing in the
country. You are also seized of the
sentiments of this House on this issue.
On the one hand, when innocent chil-
dren are being Kkilled, how can we
listen to the Government. Home
Minister is present here. He may tell
us as to what step he has taken to
prevent the killings of children? ...{In-
terruptions) ..

MR. SPEAKER:
ing, pease sit down.

...(Interruptions)...
SHRT MADAN LAL KHURANA

I am not allow-

(South Delhi): I would, like the
Home Minister to reply ...(Interrup-
tions)...

MR. SPEAKER : Please take your
seats, why are you coming here,

...(Interruptions)...
[English]

MR. SPEAKER : - Go to your seat.
Mr. Shrivastava. 1 have called the
Home Minister.

...{Interruptions)...
MR. SPEAKER: Mr. Shrivastava,
will you pleasc take your seat?
...(Interruptions)...

MR. SPEAKER: Mr. Pandey, 1
have not given you permission.

[Translation]

DR. SHAILENDRANATH SHRI-
VASTAVA: Shri Dinesh Singh has
stood up and you are asking us to
sit down.
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MR. SPEAKER: WMr. Shrivastava,
please take your seat.

...{Interruptions)...

DR. LAXMINARAYAN PAN-
DEYA: Mr. Speaker, Sir. this is a
matter of Privilege ...(Interruptions)..
Honourable Member seeks your pro-
tection.

MR. SPEAKER: Pandeyaji. 1 am
not allowing you to speak.

...(Interruptions)...

SHRI RAM NAIK (Bombay
North): Mr. Speaker, we are walk-
ing out of the House in protest against
the manner in which a Member of
Parliament has been arrested.

1141 hrs. At this stage, Shri Ram
Naik and some other hon. Members left
the House.

...{Interruptions)...
[Translation)
MR. SPEAKER: All of you.
pleasc sit down and allow me to
work...... (Interruptions)......

SHRI DINESH SINGH: Mr Spea-
ker, Sir. 1 have to make an humble
submission.  You are seeing the pre-
sent condition of the country and are
also seized of the feclings of this
House. You can yourself imagine as
to how we people have resisted our-
selves to sit here with great difficulty
when we find the hands of the present
Government stained with the blooad of
innocent children. Just now. one of
our elder colleagues has  submitted
that he is on hunger-strike. ..(Interrup-
Hons)......

[English)
SHRI A. CHARLES (Trivan-
drum):  Sir, translation is not com-

ing.

MR. SPEAKER: You will get the
translation.

.«.(Interruptions)..,

16

[Translation]

SHRI DINESH SINGH: Mr. Spea-
ker. Sir, one of our senior colleagues
is here on hunger-strike. He says that
he will remain on hunger strike as
long as excesses are committed on
children. The Government have not
tuken any step to save the lives of

children, but thc way the police
assaulted  the children...(Interrup-
tions). ..
[English)

MR. SPEAKER : T have permitted

him. Mr, Jadav, you please sit down.
Will you please take your seat?

...(Interruptions)...

[Translation]

SHR1 DINESH SINGH: Mr. Spea-
ker. Sir, just now, you witnessed a
drama in the House. Leaving aside
the issue of excesses on the children,
the B.J.P. has wasted the whole time
of the House on a personal issue.

This drama that they have enacted
is not going to benefit the country in
any manner. | want to make an
humble submission that first of all,
you should take up the adjournment
motion. It won’t be proper to take
up any other matter. This misunder-
standing  (Interruptions)...... This
misunderstanding is being created that
we are against the Mandal Commis-
sion Report and against reservations.
This is totally bascless and our com-
plaint is...(Interruptions)

MR. SPEAKER: Mr. Dinesh
Singh, why are you looking at that
side. you please address the Chair...

(Interruptions)

SHRI DINESH SINGH: Mr.
Speaker. Sir, in between .. .(Inferrup-
tions).. ...

MR. SPEAKER: Mayawatiji.
please take your seat.
(Interruptions)

SHRI DINESH SINGH: We are
against the manner in which the an-
nouncement regarding the implemen-
tation of the Mandal Commission
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Report was made on 7th August, be-
cause it is not going to benefit the back-
ward classes in any way. On the
contrary, we feel that it was a des-
perate attempt on the part of the
Government to save its skin. The
police cxcesses on students should not
be linked with the issue of reserva-
tions. We request vou to accept the
notice of adjurnment motion that we
had submitted and not to take up any
other matter before it. (Interruptions)

[English]

MR. SPEAKER: Please take your
seat.

[Translation]

You please sit down. Allow me to
conduct the business of the House.
Mayawatiji, please take your seat. |

am not listening to you. (/nterrup-
tions)
[English]

MR. SPEAKER: 1 have to inform

the Housc that 1 have received sia
notices of adjournment motion regard-
mng policc excesses on  students in
various parts of the country and self-
immolation by students against the
decision of the Central Government
in regard to reservation policy from
the following Members :

Shri Jagpal Singh
Prof. Saif-ud-din Soz
Shr1 Ram Lal Rahi
Shri Dinesh Singh
Shri R. N. Rakesh
Shri B. Shankaranand

(Interruptions)*

[Translation]

MR. SPEAKER: Mayawatiji, you
pl_casc listen to me. 1 am not per-
mitting you. 1 think you will speak
in support of reservation. You please
go back to your seat.

(Interruptions)

MR. SPEAKER:
pleasc take your scat.

SHRI YAMUNA PRASAD SHAS-
TRI (Rewa): 1 am on a point of
order.

MR. SPEAKER: Mr. Shastr,
please sit down. A Point of Order is
not raised in this manncr. Mayawatiji,
please take your seat. This is not

proper.

Mayawatiji,

(Interruptions*

MR. SPEAKER:
ing without the
Chair. 1 have not allowed you.
please sit down.

[English)

MR SPFAKER:
on record.

You are speak-
permission of the
You

Nothing will go

(Interruptions )™

| Translation)

MR  SPEAKER:
please take your seat.

Mayawatiji.

(Interruptions J*
[English]

MR. SPEAKER: Nothing will go
on record.

(Interruptions)*
[Translation)

MR. SPEAKER:
please take vour seat.

Mayawatiji.

(Interruptions )*

MR. SPEAKER: Mayawatiii, this
type of conduct is not proper. Please
take your seat.

(Interruptions)*
MR. SPEAKER: Mr. Khurana.
please sit down. [ am speaking

Please take your seat.
(Interruptions)*

*Not Recorded
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SHR1 MADAN LAL KHURANA:
Mr. Speaker, Sir, Water supply is
very crratic in West Delhi.  Where
from peoplec will get drinking water?
There is no water. The Government
controlled media is misleading the pub-
lic and there is no water and petrol
too is not available ...(Interruptions)...
Students are committing self-immola-
tion...(Interruptions)

11.53 hrs.
RE. ADJOURNMENT MOTION

Police afrocities in dealing with stu-
dents’ agitation against Government’s
decision on Mandal Commission Re-
port and resort to self-immolation by
students against the decision

[English]

MR. SPEAKER: [ have to inform
thne House that [ have reccived six
nutices of adjournment motion regard-
mg police excesses on students in
various parts of the country and self-
immolation by students against the
decision of the Central Government in
regard to reservation policy from the
following members :

Shri jagpa) Singh
Prof. Saifuddin Soz
Shri Ram Lal Rahi
Shri Dinesh Singh
Shri R. N. Rakesh
Shri B. Shankaranand

S LA Wb -

I give my consent to Shri Jagpal Singh
who has secured first place in the
ballot to move the motion. Is Mr.
Jagpal  Singh there? - not present.
Prof. Saifuddin Soz.

PROF. SAIF-UD-DIN SOZ (Bara-
mulla): 1 withdraw in favour of
cither Shri Dinesh Singh or Shri
Shankaranand.
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[ Translation]

SHRI RAM LAL RAHI (Misrikh):
1 withdraw in favour of Shri Shanka-
ranand.

[English]

SHRI DINESH SINGH (Pratap_-
garh): I withdraw in favour of Shri
Shankaranand.

MR. SPEAKER:
Rakesh-——not present.

SHRI B. SHANKARANAND
(Chikkodi): I beg to move for leave
to move my motion of adjournment.

MR. SPEAKER: Is the leave op-
posed? — The leave is not opposed.
The leave is granted.

SHR1 B. SHANKARANAND
(Chikkodi): Sir, I may kindly be
permitted to move the motion in the
form in which 1 have given. 1 now
read my motion.

“The unprecedented situation
resulting in a total collapse of
administration, police atrocities
on students and youth, desperate
acts of self-immolation by young
girls and boys and loss of pre-
cious lives, and arising out of the
deplcrable haste, ineptitude and
obstinacy of the Prime Minister
in dealing with a sensitive issue
affecting the society as a whole.”

MR. SPEAKER: You have now
moved your own Resolution. Is the
leave opposed? — Leave is granted.
Under Rule 61, the adjournment mo-
tion is to be taken up at 16.00 hours
or at an carlier hour and not less
than 24 hours are allotted for its dis-
cussion. The motion will be taken
up at 16.00 hours today.

Shri R. N.

(Interruptions)

PROF. P. J. KURIEN (Maveli-
kara): Sir, in the same Rule it is
also mentioned that if the Speaker
wants, he can allow the motion to be
taken up carlier after taking the sense
of the House....... (Interruptiony).
Plcase hear my submission. Punjab
Bill is very important. We accept that
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and for that only we have met here.
But the point is that never in the his-
tory of this country we have come
across such a number of sclf-immo-
lation by our youths. How many of
our young students have died? This
is equally important subject, may be
more important subject and, therefore,
adjournment motion should be taken
up immediately.

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF PARLIAMENTARY
AFFAIRS (SHR] P. UPENDRA):
Sir, in the meeting of the leaders
which was convened this morning the
consensus was that we will take up
the Adjournment Motion between
4.00 and 4.30 P.M. after finishing vot-
ing on the Constitution Amendment
Bill and it was also agrced that we
will forgo lunch hour today. We will
also sit late in the night. Dinner has
been arranged for the hon. Members.

SHRI RAJIV GANDHI {Amethi):
Sir, both the issues are impoitant. As
the Government is so worried about
Punjab., we arc cooperating with
them on Punjab. Let them cooperate
with us on the Adjournment Motion.
Let us have Punjab first, You have
set 3 hours for Punjab which means
now it is 12 O'clock and it may go
upto 3.00 PM. Let us compromisc
a little bit on that. Let us have the
adjournment motion at half past 2.00.
You have 23 hours for Punjab. We
will vote and we will help you in
that. After that the Adjdournment
Motion may bc taken up.

MR. SPEAKER: Voting on Pun-
jab Bill will be at 2.30 P.M.

SHRI RAJIV GANDHI: Edarlier.
it was decided that the adjournment
Motion would start at 2.30 P.M. Vot-
ing will take 20 minutes at least, if

not more. So let voting begin at 2.00
P.M.

THE MINISTER OF FINANCE

(PROF. MADHU DANDAVATE):
Agreed.
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MR. SPEAKER: 1 think it is the
sense of the House that voting will
take place at 2.00 P.M.

12.00 hrs.

Paper Laid

{Translution]

SHR1 RAJIV GANDHI: Let the
voting take place at two O’clock.

MR. SPEAKER: Agrced, but the
Members should be informed about
the time of voting.

[English)

SHRI P. UPENDRA: Let it be at
two Q'clock, Sir.

MR SPEAKER: 1 think it is the
sense of the House that the voting
will take place at 2 p.m. so that we
can pass the Bill by 2.30 p.m. Now,
rapers to be Laid on the Table.

1201 hrs.

PAPER LLAID ON THE TABLE

/Amendment to the Draft Notification
re. Investment Limit for Small Scale
and Ancillary Industrial Units

[English]

THE MINISTER OfF INDUSTRY
(SHRI AJIT SINGH): I beg to lay
on the Table a copy of an amend-
ment (Hind1 and English versions) to
the Draft Notification No. 12(3)/90-
SSI(Py* 1egarding Investment Limit
for Small Scale and Ancillary Indus-
trial Units under sub-section (3) of
section 11B of the Industries (Deve-
lopment and Regulation) Act, 1951.
[Placed in  Library. See No. LT-
15341901

*Draft Notification was laid on the

Table of T ok Sabha on 7-8-1990.
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12,014 hrs.

ASSENT TO BILLS
[English)

SECRETARY-GENERAL:  Sir,
1 lay on the table the following four
Bills passed by the Houscs of Parlia-
ment during the first Part of the
current session and assented to since
a report was last made to the House
on the 8th August, 1990: —

(1) The Approptiation (No. 3) Bill,
1990.

(2) The Punjab Appropriation (No.
2) Bill.1990.

(3 The Appropriation  (Railways)

No. 3 Bill, 1990.

(4) The Prasar Wharati (Broadcast-
ing Corporation of India) Bill.
1990.

Sir, 1 also lay on the Tuble copies.
duly authenticated by the Secretary-
General of Rajya Sabha, of the fol-
lowing five Bills passed by the Houses
of Parliament during the hrst part of
the current session and assented to
since a report was last made to the
House on the 8th August. 1990:--

(1) The
(Amendment) Bill,

Commusions of  Inquiry
1990,

(2) The National Commissivy for
Women Bill, 1990.

I orces (Jammu
Powers

(3) The Armed
and Kashmir) Special
Bill. 1990.

(4) The Prevention of lllicit Traffic
in Narcotic Drugs and Psvcho-
tropic  Substances  (Amend
ment) Bill, 1990.

1, 1990 Const. (75th Amend.) Bill 24

(Amend. of Art. 356)

(5) The Conservation of Foreign
Exchange and Prevention of
Smuggling Activities (Amend-
ment) Bill, 1990.

12.024 hrs.

CONSTITUTION (SEVENTY-
FIFTH AMENDMENT) BILL*

(Amendment of Article 356)

[English]
THE MINISTER OF HOME
AFFAIRS (SHRI MUFTI MOHA-

MMAD SAYEED): Sir, [ beg to
move for lcave to introduce a  Bill
further to amend the Constitution of
India.

MR. SPEAKER: Th: question is:

“That leave be granted to in-
troduce a Bill further to amend
the Censtitution of India.”

The Motion was adopied.

SHRI MUFTI MOHAMMAD
SAYEED: 1 introduce the Bill.

MR. SPEAKER: Now we shall
take up Matters under Rule 377......

(Inierruptious)
{1 ranslation|

PROF. SAIF-UD-DIN §0Z (Bara-
mulla): What about the Zero Hour?

SHRI MADAN LLAL KHURANA
(South Delhi): Mr. Speaker, Sir. peo-
ple in Delhi arc not getting water for
the last four and a half days, this is
a very important matter, (Interrup-
ticns)

*Published in Gacette of India,
1-10-1990.

Ex traordinary, Part 11. Section 2, dated
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12.03 hrs.
MATTERS UNDER RULE 377

(i) Need to bring Kakinada town in
East Godavari District of Andhra
Pradesh on the main railway line

[English]

SHR1 M. M. PALLAM RAJU
(Ku«kinada): Sir, Kakinada town, the
headquarters of East Godavari Dis-
trict in Andhra Pradesh, which is fast
developing into a major industrial
port, suffers from the handicap of not
being on the main railway line, which
has turncd out to be a major hind-
rance in the town’s progress.

An Asian Development Bank  loan
of Rs. 134 crores has been sanction-
cd to develop Kakinada into a decp
water port which will increase ship
traffic and hence multiply the inflow
and outflow of goods from the port.
Rapid industrialisation over the last
few ycars has also 1esulted in increas-
ed passenger and goods traffic.

I he nearcst  railway  station to
Kakinada on the main line 1s Samal-
kot Junction which is thirteen Kilo-
metres  away. The quota of berths
on all the trains 1s negligible and most
of the super-fast trains do not stop
there,

In view of these facts, and since
Kakinada is on the verge of unpre-
cedented growth in the district, 1
urge upon the Government to take
immediate steps towards bringing
Kakinada onto the main railway line.

As an intermediatory measure, I
urge upon the Minister of Railways
to increase the quota of berths on
all the trains at Samalkot and at
Kakinada and ensure the stoppage of

?ig super-fast trains at Samalkot Junc-
n.
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[Translation)

PROF. SAIF-UD-DIN SOZ (Bara-
mulla): Mr. Speaker, Sir, the Kashmir
issue is a very important one.

MR. SPEAKER : Please take your
seat. Matters raised under Rule 377
oo are important.

SHRI BHAJAN LAL (Farida-
bad). Mr. Speaker, Sir, I want to
draw the attention of this august

House towards a very important issue.
({nterruptions)

Mr. SPEAKER: Mr. Bhajan Lal,
please sit down. Shri Rahi is raising
a matter under rule 377.

({nterruptions)

SHRI MADAN LAL KHURANA
(South Delhi): Mr. Speaker, Sir, for
the past four and a half days, the
people of Dclhi are not getting drink-
ing water. This 15 a very important
matter and the hon. Minister should
give a statement in this regard. (/nter-
rupliens)

MR. SPEAKER: Mr, Bhajan Lal,
I am not allowing you. [ amn not per-
mitting even Shri Khurana, You have
been a Chief Minister and you must
be aware of all the rules. 1 have re-
fuscd permussion to you, even then
you are going ahead with your specch.

(Interruptions)

MR. SPEAKER: Mr. Khurana, 1
agree with you that you are raising a
very important issue regarding water
supply. The Government will sec to
it. Now. please take your seat. Mr.
Bhajan Lal you also take your seat.
I am not permitting you.

(Interrgptions)

MR. SPEAKER: Please take your
scat. Now, Mr. Ram Lal Rahi.

(nterrupitions)
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12.05 hrs. \MR. DEPUTY SPEAKER
in the Chair]

(i) Need to give financial assis-
tance to Uttar Pradesh for
construction of bridges over

river Gomti between Shahja-
hanpar and Lucknow
_SHRI RAM LAL RAHI (Mis-
rikh): Mr. Deputy Speiker, Sir. the

Gomti River flows from the Shahja-
hanpur district of Uttar Pradesh and
from their it flows demarcating the
border lin: of Hardoi and Sitapur
districts and thereafter it flows to-
wards Lucknow. This river flows
along the border of these two districts
in a stretch of about 100 kms. 1n
such a vast stretch therc are only
two bridges over the river. One is
at Bhakurahaghat on the Pisavan
Gopamau highway and another one
near Neimsharanya on Sitapur Haidoi
Highway. Now the construction of
threc bridges onc at Kulhaghat on
Magheli-Pihami highway, another one
at Hathiaghat on Hatyaharan-Nemi-
sharanya highway and one bridge at
Bhatpur  ghat on  Sidhauli-Atrauli
Highway-has become absolutely es-
sential. Pending the construction of
all the three bridges, the overall deve-
lopment of the rural areas in a vast
stretch of hundred miies on the bank
of this river is not possible. The
demand for construction of a bridge
on Gomti 1iver at Bhatarpur Ghat is
being made ever ince a long time.
In Uttar Pradesh and also in  this
river the material for construction of
bridges is lying unutilised at muny
places. By utilizing it. for the con-
venicnce of the people, bridges can

bc constructed on the riivers. Our
demand is that permancnt bridges
may be constructed on Gomti river

at Bhatpurghat, Hatiaghat and Kul-
haghat and for this purpose the Cen-
tral Government should make availa-
ble reguircd funds to the U.P. Bridge
Corporation so that construction work
of the bridges may be taken up as
per its schedule. 1t is also requested
that pending construction of perma-
nent bridges at Hathiaghat, Bhatpur-
ghat & Kulhaghat, without further loss
of time. U.P. Government should be
asked to construct pontoon bridges
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at the proposed sites of these three
bridges immediately after the rainy
season is over. Even for the construc-
non of Pontoon bridges Central Gov-
ernment should provide immediate
financial assistance to Uttar Pradesh
Government.

SHR1 MADAN LAL KHURANA
(South Delhi): Mr, Deputy Speaker,
S, what else would be greater injus-
tice than this? The Government wants
the people to die of thirst. 1 would
Jhe to know as to which of the offi-
«ers and the Government were res-
ponsible for this. There was no sup-
ply of water in Delhi for 90 hours.
Despite our repeated requests drink-
ing water could not be made availa-
ble to the people of Delhi. It is
not that they did not get water for
twelve or twenty four hours but
people were deprived of water  for
90 hours at a stretch. (/nterruptions)

(ili) Need to withdraw the orders
regerding closure of Supply De-

partment of DGS&D and its
decentralisation
| English]
SHRI BASUDEB ACHARIA

(Bankura): Sir, the Cecntral Govern-
ment has decided to wind up  the
centralised purchase organisation, i.e.,
Directorate  General of Supplies &
Disposals,  Department of  Supply,
under the Ministry of Commerce.
W ith this decision, the purchase work
which had been done by D G.S.&D.
will be handed over to the respective
Cepartments without giving its em-
ployecs any specific guideline.  This
will render at least 4000 employees
surplus. This decision is against the
recommendation of the Estimates
Committee of Parliament which had
recommended the continuation of the
centralised  purchase  through the
D.G.S.&D. and its extension to other
public sector uvndcrtakings. Without
consulting the trade union, the Com-
merce Ministry  has recently issued
orders to wind up the Disposal wing
of D.G.S.&D. and offices at Kanpur,
Kulti, Rourkela and to merge the
offices at Bombay, BRhadrabaii etc.
This is unusual «nd_against the policy
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of the Government. This order iy
now postponed for 2 months due to
agitation amongst the employces of
D.G.S.&D. Although the order has
been postponed, yet another order
was issued on 6th September, 1990,
to decentralise the D.G.S.&D. and
to transfer the ad hoc indents to the
indenting Ministries / Departments
along with the officers and the staff
of D.G.S.&D. dealing with the work.

I would request thc Government
not to initiate any change in the pre-
sent from of D.G.S.&D. and imme-
diately withdraw its orders regarding
closure and decentralisation.

(iv) Need to take steps to provide
drinking water in Jahsnabad,
Bihar

[Lranslation)

SHRI RAMASHRAY PRASAD
SINGH (Jahanabad): Mr. Deputy
Speakcer, Sir, in thousands of villages
in Jahanabad there is no drinking
water facility for Harijans and the
poor. To this day they get their sup-
ply of drinking water from temporary
wells and  rivers and  consequently
thousands of people suffer from cho-
lera and succumb to this disease every
vear. It is causing resentment among
the youths and a feeling of aversion.
As a result the people are coming for-
ward to join the armed wings of the
extremist organisations. In this con-
nection, I have made written requests
to the Bihar Government and the Gov-
etnment of India. I request the Cen-
tral Government to provide drinking
water in the villages where the Harijans
and the poor reside and expenses
thereof should be horne by the centre.

(v) Need to provide more L.P.G.
e e o g o
supply o rs

in Jatpar, Raizsthaf" @

SHR1 GIRDHARI LAL BHAR-
GAVA (Jaipur); Mr. Deputy Speaker,
Sir. registration for new L.P.G. con-
nections in Jaipur was done in  1980.
At that time 88,000 people were on
the waiting list,. The population of
faipur which is the capital city of
Rajasthan has increased rapidly . and

3—4 LSS/ND/90
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accordingly during the last ten ycars,
total demand has gonc upto one lakh
gas connections ic. at the rate of 10000
per year. All the threc Government
agencies combined together provide a
total of 5500 new conncctions every
year. In this way the waiting list is
showing approximately 1} lakh people.

So, 1 would like to urge upon the
Government to raisc the quota of new
connections in case of Jaipur to at least
20000 per year. Moreover, even  the
supply puosition in respect of gas cy-
linders in Jaipur is so bad that one
gets a refill not before 15 days of his
request for the same. The supply posi-
tion necds to be improved immediately
and a refilling unit should be immedia-
tely set up at Jaipur. In view of the
difficultics being faced by the consu-
mers the Government had starte! a
scheme of providing second cylinder
but at present even this facility is not
provided inspite of a request for the
same. After looking into the matter
the Government should improve the
supply position in respect of the avai-
lability of second cylinder to the con-
sumers.

(vi) Need to provide compensation
to workers rendered jobless due
to closure of 16 TFextile Mills
in Ahmedabad

{Inglish]

SHR1 PRAKASH KOKO BRAHM-
BHAIT (Raroda): Sir. sixteen Textile
Mills in Ahmedabad city were cloced
down and as a result of which 40.000
wothers have been  rendered jobless
These 16 mills should bhe allowed to
be scrapped. The State Government
of Gujarat has urged that the state
may be allowed to sell a viable section
on the comnosite mills to any entre-
prencur and  recover rent of full
amount. The unviable units which
could not be worked. could be scrap-
ed. lLand building and machinery
should be allowed to be sold.

The State Government and the Cen-
tral Government have fullv agreed
that full and partial closure whatever
is in the interest of the nation must
he executed. The Union Finance Minis-
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[Sh. Prakash Koko Brahmbhatt]

ter has been urged to pay the gratuity.
retrenchment compensation and rehabi-
litation allowance from the asscts of
the companies as per the recommen-
dations of the Abid Bu.sain Com-
mittec  The  veteran labour  leader
and adviscr to Majoor Mahajan Sangh
has suggested a formula to Union
Finance Minister regarding the closed
textile mills of Ahmedabad in - order
to pay the dues of the jubless workers.

I urge the Union Government to
take immediatc mcasures about the re-
habilitation/ paying of compensution to
the affected workers of the 16 mills
in Ahmedabad city which have been
closed for a long.

12.14 hrs.

CONSTITUTION (SEVENTY-FIFTH
AMENDMENT) BILL

(Amendment of Article 356)—Contd.
{English]

MR. DFPULY STEAKER: The
House will now take up item No. 6

IHE MINISTER OF HOME
AIL AIRS (SHRT MUFTI MOHAM-
MAD SAYFED): Sir, 1 beg to
nove -

“That the Bill further to amend
the  Constitution of India. be
taken into consideration.”™

As the House is awarc, the Presi-
dent issucd Proclamation under arti-
cle 356(1)  of the Coastitution on

11th May, 1987 in relation to the
State of Punijab. The T ceislative
Assembly of the State which  was

initially kept under suspended anima-
tion was dissolved on 6th March,
1988.  The Proclamation issucd by
the President  was approved by the
[ ok Sabha as well as the Rajya
Sabha on 12th May, 1987. Ap-
proval of both the Houses of Parlia-

Motion to Consider

ment was obtained for  continuance
of President’s rule for a further period
of six  months with cffect from
11-11-1987.

As the law and crder situation in
the State continued to be disturbed.
President’s rule in Punjab has been
further extended {rom time to time
with the approval of Parliament. The
present term of  President’s rule s
due to eapirc on 10th November,
1990.

Under the then existing provisions
of article 356 (5) of the Constitution,
Piesident’s rule could not be extended
berond u period of one ycar unless
the two conditions relating to procla-
mation of Emergency being in opera-
tion in the whole of India or whole or
any part of the State and a certificate
by the Election Commission of India
to the effect that the continuation of
the Proclamation issued under clause
(1) of article 356 is necessary on ac-
count of difficultics in holding gene-
1tal elections  to the Iegislative As-
sembly of the State. were met. As
both these conditions were not ful-
filled. article 365 (5) of the Consti-
tution was amended by the Constitu-
tion (Fifty-ninth  Amendment) Act,
1988 0 as to make clause (5) of that
article in-applicable to the Proclama-
tion issued on [1th May, 1987 with
respect to the State of Punjab. With
this amendment, President’s rule could
be eontended. if necessary, for a total
period of threc years in Punjab with-
out fullilment of the conditions men-
tioned in clause (5) of article 356. By
virtue »f this amendment, President’s
rule in Punjab was extended up to
10-5-1990 with the approval of both
the Houses of Parliament cvery six
months The Constitution (Fifty-
ninth Amendment) Act. 198% was re-
pealed by the Constitution (Sixty-
third Amendment) Act, 1989.

The three year period of President's
rule in Punjab was to expire on
10-5-1990. As the law and order
situation  prevailing in the State at



33 Const. (75th A/mend.) ASVINA 9,
Bill

that time did not hold out good pios-
pects for free and peaceful elections
to the State Legislative Assembly, it

was felt necessary to continuc the
President's  proclamation of [Ilth
May, 1987 beyond 10-5-1990.  Ac-

cordingly, clauses (4) and (5) of arti-
cle 356 of the Constitution were amen-
ded by the Constitution (Sixty fourth
Amendment) Act, 1990, to enablc the
extension of President’s rule in Punjab
tor a total period of thiee yeurs and
six months, which is due to expire on
10th November, 1990.

It was expected  that it would be
possible to hold clections to the Legis-
lative Assembly of Punjab within the
extended time.  Howcver, the pic-
vailing circumstances in the State are
still not conducive for holding free
and peaccful clections to the State
Legislative ~ Assembly.  Clausc (4)
of article 356 of the Constitution is,
therefore, proposed to be amended so
as to facilitate extension of the said
Proclamation up to the total period ot
four years in relation to the State ot
Punjab.

in view of the position exp'ained.
I 1equest  this august House to ap-
prove and pass the Constitution
(Seventv-fifth Amendment) Rill, 1990.

MR. DEPUTY SPEAKER. Motion
moved :

“That the Bill further t» umend
the Constitution of India, be
taken into consideration.™

SHRIMATI SUKHBUNS KAUR
(Gurdaspur):  Before wce can decide
whether we want to support o1 not.
we would like to know what steps
they would take in Punjab so that the
clections  can be held within  six
months.  We should know what steps
you are going to take in the next six
months.

MR. DEPUTY SPEAKER:
has made some statement.

He
Proba-
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bly you will get this point when  he
replies.

Before we start the discussion, 1
may say that it is decided that the
adjournment-motion will be taken at
2-30 p.m.  That mcans. we have, at
our disposal, only two hours and
fiftecen minutes. At lcast 30 minutes
weuld be acquited for voting,  So.
we have at our disposal one hour and
forty five minutes  tor  discussion.
May | request the hon. Members to
coopetaie and sec that we are in a
posiion to take up this matter as well
#s adjournment  motion  op time?
This 15 just a tequest to the hon.
Members. I call upoa Mr. Kamal
Chaudhy to finish his spcech in time.

[Translation]

SHRI MADAN [.Al. KHURANA
(South Delhi}:  What will happen to
the amendments which have already
been given?

S. AIINDER PAIL  SINGH
(Patiada).  Mr. Deputy Speaker. Sir,
moic time should be eiven for it. It
IS a very sensitive nuaatter. 1 hour
and 45 minutes,

[Enghish]

MR. DEPUTY SPEAKER: It
was decided in the House before, |
suppo ¢ What was “decided. 1 have
brought to your nouce. 1 am «eek-
g your cooperation,

[T ranslation]

S. ATINDER PAL SINGH: It

1s my request that mcre time should
he given for at.

| Lnglish)

MR  DFPUTY SPFAKER I
think 1t 18 just some minutes before,
Mr. Kamal Chaudhiy ple.se.

SHRf KAMAL CHAUDHRY
(Hoshiarpur) Hon. Deputy Speaker,
Sir. the voice of the people in this
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country is being throttled. Demo-
cracy in Punjab has been throttled.
I would not waste my time and the
time of this House in trying to repeat
what all the hon. Members who are
sitting on the other side have said
when they opposed the extension of
the President's rule in Punjab when
the Congress was ruling. I would
also not go into the details of how
many people in Punjab have been kil-
led in terrorist violence and also in
police excesses.

1 would just come to the point that
the Government does not want to
hold clections in Punjab.

It is this bureaucratic system that
we inherited from the Britishers.
The ICS Officers who were recruited
by the Britishers to 1ule India by re-
mote control and this Indian Admi-
nistrative Service that we inherited
fiom them, today thesc are the people
who are ruling this country and who
have convinced thc politicians in this
countiy that elections in Punjab should
not be held. 1t is their 1ule and they
wish to confinue indefinitely. It is
rot a question of three years, 34 or
four years. The politicians  who
have been guided by the bureaucracy,
the ruling National Front Government
o1 minority government, the Janata
Dal and its allics, the BJP and the
Communists. let us see what are
their stakes in Punjab.  Janata Dal
is positive that it cannot win even
onc seat in Punjab. The Commu-
nists are also sure that not more than
three or four seats they can get in
Punjab Samc is the casc with the
BIP.  (Interruptions) Who wants
me to sit down?  Have the guts to
get up and say something? Do you
want to say something? Do not
ruin Punjab any further. Today you
arc drinking the blood of the young-
er generation of this country.  Ask
those politicians in Punjab who do
not want to have clections. Each
such candidate is positive that be
cannot win this coming election. He
is the one who is saying that elections
in Punjab should not be held. Tt is
not because of the fear of the terro-
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rists.  People say that I have been
cloccted from Hoshiarpur., 1 chal-
lenge this Government that you nomi-
nate any one Constituency out of 117
Constituencies in Punjab. 1 shall
contest from there. Let there be
any opponent. I have been travel-
ling in Punjab freely. This mino-
rity Government has created such
conditions where the law and order
situation has totally collapsed. It is
a Government of eunuchs. 'The
moment this Government was formed,
it started political gimmickry like
going to Golden Temple. The Prime
Minister made all sorts of funny state-
ments. But what happened? This
Government wanted a few days and
then a few months to hold elections
in Punjab to bring peacc. The at-
mosphere in Punjab was congenial.
The previous Congress Government
crecated that atmosphere and elections
were held in a peaceful atmosphere.
The Prime Minister called all Mem-
bers of Parliament just the other day.
It is a matter of shame that the
Prime Minister did not tell the press
what thc Members of Parliament told
him. He was hiding the truth. But
this Government has cheated. 1 will
tell you, therc were seven Members
of Parliament who went and met
the Prime Minister. The session was
on. Some person came to the Cen-
tral Hall and checked up from the
Mcmbers of Parliament from Punjab
if thcy could see the Prime Minister
at 7 O'clock. I got the message at
6 O’clock. There was no agenda in
that letter. The time given was
7 O'clock. The same time was given
to the Nepalese Delegation—one at
7. Race Course Road and the other
at 9, Parliament House. This is
how this Prime Minister’s officc func-
tions. We went there and asked
the Prime Minister to state what he
wanted and what was the agenda.
Even in the meeting he did not say
anything, The full Cabinet Commit-
tee on Political Affairs was also pre-
sent. We were just asked to say
something on Punjab, Théreafter
all the seven Members of Parliament
from Punjab spoke., That is the
beauty. Each Member said that
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elections should be held in Punjab.y5 MR. DEPUTY SPEAKER: Singh

That is exactly my view and I have
been holding this view for the last
three years that the democracy should
not be throttled.  Thercafter, rest of

the gimmickry started likc the all
party meeting. But what happened
in that? Only those peuple who are

positive that they cannot win the
¢lections in Punjab they are the ones
who arc saying time and agein that
election should not be hcld.

[Translation)
SHR1 RAJVEER SINGH (Aonla):

Are you in favour of holding elections
in Punjab?

SHRI KAMAL CHAUDHRY" Yes,
I am in favour of if.

SHRI RAJVEER SINGH: 1Itis
good that we have come (o know your
views.

SHRI KAMAL CHAUDHRY: But
you don’t have the guwts to do anything
practically.  You simply «peak here.
You come with me to Punjab and sec
the situation yourself.

SHR1 RAIJVEER SINGH: But
the leader  of your party have not yet
reached therc.  (Interruptions)

SHR1 KAMAL CHAUDHRY: You
should have conducted the election
in Punjab immediately after the Par-
liamentary elections.

S. ATINDER PAL SINGH: 1
am going to invite all the Hon'ble
Members to come to Punjab,  Please

accompany me. 1 will take you to
all the rural areas.

SHRT KAMAL CHAUDHRY: 1
do not require your invitation. Kamal
Chaudhry does not need the invitation
of Atinder Pal Singh to go to Punjab.

) Q. A:TINDER PAL SINGH: My
invitation is not confined to Kamal

Chaudhry alone but to 31 .
bove of{fxis Ho:se. to all the Mem

Saheb, please.
(Interruptions)

|English]

SHRI KAMAL CHAUDHRY:
What is needed in Punjab, what is
nceded in this country is the control
of population. We are drinking the
blood of the students, the younger
generation. 1 have said in this very
House in April 1986 that the people
in this country are going to come out
on the street and that there will be
a civil war.  This Govt. has created
the condition for a civil war. | am
not feeling sad. [ am happy that the
younger gencration has come out in
the streets today telling the elder gene-
1ation to wake up. A child is born—
a human being- and we are making
a4 chooda or a chamar or a backward
o1 a scheduled caste out cf that child.
‘This is what our elder generation is
doing.  This is what all these poli-
ticians are doing sitting in this Parlia-
ment  You are jpufting a caste stamp
on tne child's mind.

Today our bureaucrat's wife, an
1AS officer’s wife who goes to UK
or. America and coes a course of
beautician  can open up a shop at
home, She does not want to call
herself a ‘Nui® - -that is called a beau-
tician's saloon.  But the boy who is
born in the street is called a chooda
or a chamar. This Housc is doing
it. [ am challenging it.  Stop this
gimmickty.  Stop this caste system:
stup poisoning the minds of the youn-
ger generation. I am waiting fur the
day when thc younger gencration is
going to get up and catch the neck
of the parents who are producing ten
to twelve children and ask them to
stop it  One Chief Minister in this
country gets up and proudly says that
this is his tenth child. (Interruptions)

[Transiation]
SHRIMATI BIMAL KAUR
KHAISA (Ropar): Has not the

congress been giving scholarships to
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the students in the schools?  They
continued with their slogans of alle-
viation of poverty... (Interruptions)...

MR. DEPUTY SPEAKER: No,
Bimal Kaur Khalsaji, you will not
interrupt in this way, you may speak
on your turn. Now, take your seat.

[English]

SHRI KAMAL CHAUDHRY: |
am waiting for the day when a child
is going to grab his father or mother
and asks them to stop producing the
next tenth or the twelfth child.  That
is the need of this country today. But
these politicians who are to guide the
people in the streets just want another
vote becausc when the child is going
to become 18 ycars old, he becomes
eligible for voting.

We are talking about reservation.
For whom?  How many people in
the streets are going to be given this
reservation?  Stop this political gim-
mickry.

[Transiation]
SHRI PRAKASH KOKO BRAHM-

BHATT (Baroda):  Speak on Pun-
jab. Sir.
SHR1 KAMAL CHAUDHRY:

Now, they arc asking me to speak
about Punjab  while it is they who
have instigated the children.

SHRI1 PRAKASH KOKO BRAHM-
BHATT: Who is 1esponsible  for
that? They governed the country for

a period of forty vears.
[English]

SHR1 KAMAL
Who is behind them?

CHAUDHRY:

[T ranslation}

SHRI PRAKASH KOKO BR AHM-
BHATT: [t is the government of
that party which bas created this dis-
turbed situation.

SHR] KAMAL CHAUDHRY:
They want to aggravate the situation.
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(Interruptions). They will have to
face the consequences of the situation
they have created in this country.

[English)

Are you happy with what is happen-
ing in the streets?

I went to my constituency two days
back. | heard that some boys were
serious and thcy were trying at self-
immolation.  You are blood suckers.
You ask this from those chilaren. |
am waiting for the day when the child-
ren are going to hold you responsible
for this.

[Transiation]

SHRI KALKA DAS (Karol Bagh):
They have misicd the children in
order to kecp themselves in power.
A boy of fourtcen years is unaware
of the consequences and they have

compelled them to commit sclf-im-
molation.
EEnglish)
SHRI KAMAL CHAUDHRY:

If this House wants to know my
views, I will tell the stadents o pick
up guns and kill you politicians who
are ruling this country. | very much
believe in this.  This i» what has
been donc in Punjab. (Jnreriuptions).
It is the boys 1in Punjab who are
challenging the Constitution, Who
else is challenging the Constitu-
tion? What have you done for them?
What this country has done for them?
{Interruptions)

[Trcnstation)

SHRI PRAKASH KOKO BRAHM-
BHATT: One of the Ex. M.Ps. came
to me and asked as to why 1 was sup-
porting that Government,

SHRI KAMAL CHAUDHRY:
They are self-dependents.  They are
not at the mercy of others.

{{aterruptions)
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[English]

MR. DEPUTY SPEAKER:  Shri
léﬁn?al Chaudhry, please address the
air.

(Interruptions)

SHR1 KAMAL CHAUDHRY:
That is the reason, the youth in Pun-
jab today have picked up the guns.
I have been requesting this House
for the last five years that even those
who do not respect the Constitution,
those who have guns in their hands
and want to kill you should talk to
them. They also have some pro-
blems.  That is the only way by
which you can defuse the situation.
It is needed today. You have to
talk to them. 1 talked to evcryone.
The only thing which they want is
this that thcy need somebody to talk
to them. Why 1 am saying that elec-
tions should be held is this. Some
militants are also likely to get elect-
ed in the clections. They should
also have some representation in the
Punjab Assembly <o that they can
express their views on the Table and
not with the cuns when they are hid-

ing. How many ol them will get
elected? Will it be five, ten or
twenty? If the nationalist forces

get together, then some militants may
not be able to get clected. It de-
pends on how much strength the
nationalist forces. this country has.
That is why T am pleading with the
whole House and with all the political
parties at the national level to get to-
gether and speak to their Party peo-
ple in Punjab. They have represen-
tatives in Punjab.  All the parties
should unite to tight the election
against terrorism. This i an elec-
tion of nationalist forces versus anti-
nationalist forces. I am positive
that out of 117 seats, at loast 80 to
90 nationalist people will get elected
and that js what is needed. 1 very
strongly oppose this Rill and [ want
this whole House to oppose this Rill,
Lasily, 1 plead with the Government
;1% ulmld elections in Punjab, Thank
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[Translation)

SHRI YAMUNA PRASAD SHA-
STRI (Rewa): Mr. Deputy Speaker,
Sir, just now I listened to a congress
member and it is very surprising that
though this spokesman of the congress
party has been elected from Punjab
but about the Punjab sitvation, he has
spoken hardly 2-3 sentences.  The
situation is grim in the country. Only
after a few minutes we are going to
have a discussion on it. But he made
a mention of only those things which
were in a deviation from the topic un-
der discussion in the House. Instead he
should have expressed his views on
the Punjab Bill which has been intro-
duced here by the hon. Home Mini-
ster.

Sir, it is a circumstantial require-
ment, otherwise we never intended to
avoid or postpone elections in Punjab.
But this is not the question of today
only but for the last 8 to 10 years,
the elections have been frequently
postponed time and again there. And
now they are asserting that they have
been demandinz for the Assembly
elections in that state for the last five
years. Was there a Government of
our party in the country in 1987 when
an elected council of Ministers in
Punjab was dismissed and the State
Assembly, kept in abeyance for some
time, was dissolved later on? They
did all this in the name of the circum-
stances prevailing in that State as they
felt that the situation was not favour-
able for completing the term of an
elected government in Punjab so they
resorted to the step of dissolving the
state Legislative Assembly. And now,
they are shedding crocodile-tears over
the postponement of elections in Pun-
iab. If they were genuinely interested
in elections why did they initiate the
59th constitutional amendment which
meted out a different treatment to Pun-
iab apart from rest of the country
because it sought to provide for the
declaration of emergency in Punjadb
alone. That step was taken by the
previous government. Moreover they
also got the elections postponed. Tt
was after Rajiv-Longowal accord
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that the Assembly elections were held
in Punjab and a popular government
was installed in that state and 1 re-
member that it was followed by a
period of peace for a shortwhile be-
cause it was a government elected by
the people themselves. But the then
Prime Minister having signed an agree-
ment with Mr. Longowal, reduced it
to a mockery. The public did cast
their votes in the hope that the elected
government would implement the pro-
visions of the aforesaid accord under
which Chandigarh was to be handed
over to Punjab before the 26th Janu-
ary of the next year. It was also
followed by the enactment of a drama
of appointment of a number of
commissions one after the other
with an assurance that the entire terri-
tory of Fazilka and Abohar would be
handed over to Haryana, But since
there was no unanimity on this point,
they chose to hold i referendum in
Kandukhera. Inspite of that, neither
F-azilka and Abohar could be given
to Haryana nor Chandigarh could be
handed over to Punjab. After that a
new drama of constituting various
commissions began. Omne such com-
mission recommended to give away
70 thousand acres of land to Haryana
but a mention th rcof was not made
in the accord. Even then no final solu-
tion could be found out. Thereafter
another commission was constituted
with a direction that it was required
to submit its report within 24 hours.
There could not be anything more
tunny than this drama because it was
the only event of its kind in the world.
Can the people of Punjab ever forget
it? Inspite of all that. Chandigarh
could not be given to Punjab. After
that the people of Punjab felt that
the Accord was an act of betrayal.
People of that stite thought that shri
Barnala, whom they have praised
highly, had joined hands with shri.
Rajiv Gandhi and that they could not
expect justice from him. Neither
were they happy with  that Accord
nor were we, but the Government
should hive implemented at least
some provisions of the Accord. Such
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a step would have placated the people
to some extent but the Government
chose to do nothing. That hurt the
feelings of youth in Punjab.

Sir T do not want to go into the
details of the past events, The pain-
ful memory of the November 1984
riots is still with them. Yet they were
betrayed by the Government. Subse-
quently the terrorists approached the
public for their support. They told
the public that since the latter did not
follow their advice to boycott elec-
tions, Punjab could not get chandi-
garh.

We had given an assurance in our
election manifesto that we would
annul the 59th constitution (Amend-
ment) and we fulfilled that assurance.
We wanted to hold elections there but
the misdeeds of the previous Govern-
ment created such an atmosphere in
the State which was not conducive for
conducting free and fair elections.
That is why we had to introduce the
64th Constitution (Amendment) Bill.
The other side extended their co-ope-
ration because they realised that the
atmosphere was not conducive for
elections. At that time the Govemor
of Punjab summoned all the MPs re-
presenting Punjab and the Congress
suggested the postponement of elec-
tions in view of the prevailing situa-
tion. That is the reason why they su
ported the Bill in Parliament. Also the
clections were postponed for six
months. We had thought that the
situation woild improve in the mean-
time. And our hon. Prime Minister
tried his best to restore normalcy in
the State by going there 2-3 times and
building the confidence of the people.
But the Congress (I)'s inachinations
only made the situation worse. An all-
party conference was organised here
to solve this national problem. We
need everyone’s co-operation to res-
tore normalcy in this border State.
They went to attend that meeting but
later walked out when the final resolu-
tion was being passed. We never
received their co-operation in this di-
rection., This led to the worsening of
the situation.  The present Govern-
ment is finding it difficult to undo
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the damage done by the previous Gov-
erament. Can a life-time of sins be
washed off in just one day? Despite
our best efforts the situation has not
become normal. The hon. Prime Mi-
nister announced that 1 lakh youth
in Punjab would be given jobs, be-
cause we know that unemployment is
a major factor contributing towards
growth of terrorism. This will be
an effective step in releasing Punjab
from the clutches of terrorism. Steps
are being taken in this direction but
it will take some time......

MR. DEPUTY SPEAKER: Now
Please conclude.

SHRI YAMUNA PRASAD SHAS-
TRI: So this necessitates the exten-
sion of President’s rule in Punjab. If
this amendment is not made in the
Constitution, there will be a Cons-
titutional crisis in the State.

Elections will have to be held be-
fore 10th November. Hon. Shri Kamal,
I would like to say that we
should not be misled by some of
our leaders who have betrayed the
geople of Punjab. Can Shri Kamal

onestly say that the situation in
Punjab is conducive to holding free
and fair elections. T believe that
more than half of the local popula-
tion will not be able to cast its vote
without any fear. The present situa-
tion must be changed as it does not
aliow freedom and security for voters.
As far as the youth is concerned the
hon. Prime Minister said that he
would undertake a ‘padyatra’ in Pun-
jab to instil in local youth a feeling
of hope and confidence to make them
shun the path of violence. We don’t
believe in the suppression of our
youth at the gun point of our armed
forces. We do not want to control
the situation by suppressing the youth
but favour peaceful methods to res-
tore democracy in the State. Recently
the hon. Home Minister and his de-
puty visited the State and organised
a mectm_?hof ‘Sarpanches’ in every
block. is s is still going on
to alley the fear from the minds of
the people. But people should rest
"’“’”.g thgt nommalcy will return to
Punjab even though it may take time.
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Our hon. Prime Minister certainly
does not favour elections to be post
poned indefinitely. n fact he has said
that there is no hard and fast rule
that elections should be held onl
after the expiry of the six-mon
period.

MR. DEPUTY SPEAKER: Time
is short and there are others who want
to speak. So please conclude,

SHRI YAMUNA PRASAD SHAS-
TRI: 1 want to conclude as quickly
as possible. The hon. Prime Minister
has said that election dates can be
fixed even before the expiry of the
six-month period. As soon as we are
sure that every voter can cast his or
her vote fearlessly, the elections will
be held.

There should not be such a situation
which obstruct the free exercise of theit
franchise. So the need of the hour i3
to create an atmosphere that allows
free and fair elections. As hon. Shri
Kamal and hon. Shri Rajiv Gandhij
said they are willing to co-pperate
with the Government in solving the
Punjab problem. All the politica)
parties are willing to co-operate. in
this matter even though all have not
said that in so many words. It means
that they too are well aware of the
gravity of the situation in Punjab. At
this point, let me clarify that the
Janata Dal is not speaking in this
manner in order to gain votés the
Janata Dal may or may not get yotes
but its stand remains unchanged. It js
wrong on anybody’s part to think
otherwise.

MR. DEPUTY SPEAKER: S$has
triji, please conclude as others top
want to speak.

SHRI YAMUNA PRASAD SHAS-
TRI: Neither the Janata Dal nor the
BJ.P. nor C.PI is concerned about
gaining political mileage. What “is
important for us is the preservation
of democracy and the holding of glec-
tions in a democratic manner, This is
an issue that every person sitting here
is concerned aboutfw}mmei*‘md%bp

t to ow " " Thy-,
SRR S
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“Nindamatu nceti nipuna, yadi vas-
tuvantu.

Laxmi Samavishatu, gachhatu va

vatheshtam.”

It means that the learned persons
or policymakers may criticize us,
Goddess Laxmi may come and go and
we may not be securing seats and
votes—we are the least boathered about
it

“Adyaiva va maranmastu yugan-
tareva”

If we die today or even if after ages.
but

“Nyayata pathah pravichlanti, pa-
dam na dhiraha.”

People with patience never deviate
from the path of justice and always
want that every one should be treated
justly. This means that elections
should be held and fear should be re-
moved from the minds of the people.
An atmosphere conducive to free and
fair elections should be created. It is
with this objective that this Bill has
been introduced. So I would request
the House and the Congress (I) in
particular, to support this Bill in view
of the problems being faced by the
people of Punjab and the country as
a whole. Even today Pakistan is
training terrorists and supplying arms
to them. Can we afford to hold elec-
tons in such a situation? The crisis
in.Punjab must be resolved and elec-
tions held there at the earliest. 1t is
with this objective that this Bill has
been introduced here and seeking your
support for the same 1 conclude my
speech.

PROF. PREM KUMAR DHUMAL
(Hamirpur): Mr. Deputy Speaker. Sir,
it is very unfortunate to not hold
elections in a democracy on time. But
it is all the more necessary that there
should be a congenial atmosphere for
holding free and fair elections.

-Six months ago a Resolution was
brought forward in the House for the
extension of President’s Rule by ano-
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ther six months. The Resolution was
adopted and in no time six months
elapsed. What were those circums-
tances? 1 quite remember when the
Government announced that elections
would be held within those six mon-
ths. It was expected that the situa-
tion would improve. But the situa-
tion did not improved. rather it dete-
riorated further. The hon. Prime
Minister did a right thing by visiting
Punjab and announcing to undertake
a padayatra. He had to undertake his
Padayatra in Punjab, but he was not
able to pay a visit to the former Chief
Minister of Haryana at Rohtak hos-
pital. Just see. how the circumstances
are changing. While flying in the air,
he is making an announcement that
President’s Rule would be extended
for 6 months only and dates of the
elections would also be announced
simultaneously. Though he is giving
a firm assurance, yet the Punjab situa-
tion is not so congenial there elec-
tions could now be held in the State.
1 would like to know from the Gov-
ernment whether it is so confident
that the situation will improve before
the polling date which the Govern-
ment is likely to announce today or
some days later. Is it so confident
that the situation would improve with-
in a period of 3, 4, 5 or 6 months?
If it is not so, I would cefinitely like
to say that Punjab situation has dete-
riorated due to false and uncalled for
announcements. It deteriorated due to
lack of farsight on the part of politi-
cians who are making unnecessary an-
nouncements and not fulfilling them.
If the youths of Punjab are sad to-
day, it 1s only due to these announce-
ments., The .BJP and the Left Parties
have all along been opposing the elec-
tions. Creating a congenial atmos-
phere in the State is the first and fore-
most requirement. 1t should first be
ensured that the eclections would be
held free and fair. One of our hon.
friends cautioned me that in case elec-
tions are held the BJ.P. would draw
a blank. The C.P.I. might get 3.4
seats and the militants would get 15-
20 seats. In this connection 1 would
like to rciterate that it hardly matters
whether we win or lose the elections,
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but it must be ensured that, the elec-
tions are held free and fair. It must
be ensured that the people cast their
votes fearlessly. Let one party cap-
ture all the seats. It would make no
difference for us. Why to take of six
months, Jet the elections be held to-
morrow. But there should be a con-
genial atmoshere, (I/nterruptions)

I would like to quote a few lines from
the article he wrote:

It has been written therein that
| English)

“The previous regime was wicked,
The present is headless.”

I don’t want to comment on this
since you are restricting my time.

[Transiation)

The present situation is more cri-
tical than what it used 10 be earlier.
The question of possession of AK-47
rifles by the militants was taken into
consideration in 1989, It was estima-
ted that the militants would have been
possessing above 575 or 600 rifles and
the present estimate i» of 1700 rifles.
Of them, above 600 rifles have been
captured. When the militants poss-
essed above 575 rifles, the atmosphere
was not considered to be congenial
for holding the elections, then how
doé¢s the Government feel that the
elections could be held when the num-
ber of rifies has gone upto 1700.

The hon. Prime Minister is sitting
here. He is implementing the election
manifesto in a haste. There is one
more point which 1 expected from
Mr. Kamal Chaudhry that he would
rajse it. 1 had met the hon. Prime
Minister in this connection during
the last session. The point is about
granting one rank--one pension to ex-
service men. There are a large num-
ber of ex-servicemen in Punjab who
are prepared to make every contribu-
tion for the country’s defence and for
the overall development of the coun-
;&- Why is the Prime Minister

itent over the point? Why is he not
giviag a reply to the ex-servicemen
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who defended the country during their
service career and are prepared 10
serve the country in even after retire
ment.

THE PRIME MINISTER (SHRI
VISHWANATH PRATAP SINGH):
We had had long discussions with the
ex-servicemen  organisation in this
connection. We have finalised nearly
85 per cent of work, and we will also
do the remaining work very soon,
(Interruptions)

PROF. PREM KUMAR DHU-
MAL: 1 would like to express b
thanks to the hon. Prime Ministér fo
the reply he gave. (Interruptions)

[English]

SHRI SONTOSH MOHAN DEV
(Tripura): Before deciding, you sho-
uld consult with your friendly parties,
if not Congress Party. That is our
request.

[Translation]

PROF. PREM KUMAR DHU-
MAL: I would like to make an earnest
request to Shri Sontosh Mohan Dev
not to bring party issue in ex-service~
men matters. One thing for which
I am very much worried is what the
former Prime Minister. Shri Rajiv
Gandhi had said that out of I rupee
sanctioned by the Government, only
15 paise reach the actual beneficiaries
and the remaining 85 paise are swind-
led away. It is a very disturbin
equation. The Government shoul
take steps to reduce this gap.
more thing is that earlier recruitment
in the army used to be made on the
basis of service rendered to the coun-
try and now a days it is done on po-
pulation basis.

13.00 hrs.

The Youth of Punjab want to
join the army and para-military
forces. 1 would therefore lke to
urge the Government to do away
with the practice of making recruit-
ment in the army on po baals
so that youth in Pumjab could get
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better chances for joining the armed
forces. Given a chance, they would
come forward in the service of the
country. They know how to handle
weapons. They know how to fight for
the country.

Mr. Deputy Speaker, Sir, 1 would
* like to make yet another submission
which is very important. Sccurity belt
at the border has been constructed on
a stretch of 120 kilometres only and
a stretch of 280 kilometres remains to
be done. I learnt that even though
the Punjab Public Works Department
was prepared to take up the work of
constructing the security belt, the
C.P.W.D. did not agree. I would like
to urge the Government to complete
the work on security belt at the ear-
liest. (Interruptions)

"It is a discussion on Punjab if you
do not understand, please sit down.
(Interruptions)

One more thing that 1 would like
to say is that we welcomc the clec-
tions in Punjab. As and when elec-
tions are held, the elected representa-
tives of the people should come to the
seat of power and solve people’s pro-
blems. I came to learn that proposals
have came from certain quarters that
dates of the elections should also be
announced. 1 cannot support this
more. I feel that a congenial atmos-
phere should be ensured first so that
free and fair elections could be held.

I, on my own behalf and on behalf
of my party would like to support the
Resolution seeking extension of Presi-
dent’s rule in Punjab. At the same
1 would like to have a categorical re-
ply from the Government as to what
steps it is going to take in next six
months so that the law and order si-
tuation in the State could improve and
the free and fair elections could be

held.

[English)]

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, this is the seventh time
that we are extending the President’s
rile in Punjab. We have extended
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the President’s rule many times. The
last elected Assembly was dissolved.
So, the mistake that we committed in
dissolving the Elected Government
there and the Assembly there, for that
we are paying a heavy price. Because
of that we have faced the situation of
uninterrupted President Rule there
and also we could not hold elections
there and restore democratic process
there. It is not a very happy situa-
tion. If at that time that mistake was
not committed, then we would not
have to come before this House for
the Seventh time to extend the Presi-
dent’s rule there.

Last time also, during the discus-
sion, we demanded that we should
try our best to see the revival of Ass-
embly and many people, 1 believe
objected to that. Why did they do so?
When we are all in favour of restora-
tion of democratic process and when
on the other hand we had demanded
the revival of Assembly through a
process of law, how is this considered
position to be taken by some people
I do not understand. It is not a very
happy situation that again we are ex-
tending the President’s rule. It can-
not be a permanent feature for Pun-
jab. Today or tomorrow, the elec-
tions are to be held. But the moot
point is, whether we are really utilis-
ing the extended time to create a si-
tuation whereby free and fair elections
will be possible. Whether this exten-
ded time will be utilised properly by
the Government, by the patriotic po-
litical parties to organise and mobilise
people in order to put them into fight
against the terrorists. That is a very
important question. No one in this
country can espouse postponement of
clection as a method of achieving cer-
tain goal. Nobody can do that. Elec-
tions are to be held. But we have to
self-analytically try to realize what
mistakes we committed in the past,
how we failed to utilize the time in
the past, and what we should do in
the future.

Now, if we again extend President’s
rule for six months, and if we again
remain idle as we remained idle in
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the past, then this extended time will
not benefit us. It will again worsen
the situation. It is not a question of
fixing a date. The question rezlly is
to utilize the time very properly.

There are some people in our coun-
try who think that the provisions of
the Punjab Accord which was signed,
have no relevance in the present situ-
ation in Punjab, and they have noth-
ing to do in finding a solution to the
Punjab tangle. We do not subscribe
to this view. In our opinion, within
this Punjab Accord we have clues for
establishing a link with the people
who can be mobilized. Most of them
are patriotic. 909% of the people of
Punjab, or more than that, are patrio-
tic. They are not supporters of Kha-
listan. But they do not have faith in
the Central Government also. (Infer-
ruptions) 99% of them. 1 star}d cor-
rected. {

1 advocate that the provisions
the Punjab Accord should be take
into consideration very seriously. Go
vernment has to decide, after due con-
sultations with the respective parties;
it has to announce a decision in re-
gard to transfer of Chandigarh, may
be today, may be tomorrow. 1 do not
know. But we should not delay much
on this. We have to take a decision
in regard to the water question. We
can refer it to a tribunal. We have
been suggesting this for long. Then
on the territorial question, we have
to take a certain decision. Then there
are certain questions which we have
been repeating in this House from
time to time, e.g. regarding punishing
the culprits of the 1984 riots. So, these
things are very serious. These can
really provide a basis of foundation
for a solution.

Another thing we have to be serious
about, viz. the alleged cxcesses being
committed by the security forces, or
the mishandling of the situation by
the bureaucracy. There, we have to
have some check. For the security
forces who are fighting the terrorists
in Punjab, we have all admiration and
appreciation. But there may be some
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undersirable things happening. Some
excesses have been committed. That
is not helping us. A due check has
to be put on them. For that purpose.
what is necessary is that a State-level
Council comprising the representatives
of political parties, trade and comm-
erce and other professions and reno-
wned people should be formed-—it
should be of a manageable size-—mass
organization have to be there also.
And they should be given some pow-
ers, so that on certain aspects of ad-
ministration, on certain  aspects of
economic development, what they de-
liberate—and the consensus that they
may reach—should be implemented
by the regime of the Governor. We
should not allow things to go unche-
cked, unmonitored or undeliberated
upon. So, some kind of a representa-
tion of the people at the administra-
tive level with power at the district
level, comprising representatives not
only people from the political parties
but also people from the panchayats
should be there. They are active. 1
know; we all know that. In the eco-
nomic process, they can be associated
d this suggestion should be taken
up. very seriously.

The third point is that there has to
be some economic package in terms
of providing employment to the peo-
ple of Punjab, to the young pecple of
Punjab. This is very necessary.

If we all can take these measures,
then 1 believe that the kind of fea:
that is there in the mind of the peo-
ple, namely, that due to these exten-
sions and further postponements of
elections there will be further aliena-
tion. I must say that that alienation
will be overcome ten times. If you
really use this time to organise the
peope, those who are patriotic, those
who are against terrorism and try to
have a link with them, then 1 think
this problem will be solved. This is
very important.

Another thing that 1 must say is
that a correct signal has to go. It is
not that the Government should run
after one individual or the other. Then
there will be disappointment. You
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think that somebody will help you.
The next day you tind that he is not
helping you. So, don’t run after an
individual. You try to reach to the
people. In that way, I believe, all the
political parties which abide by the
Constitution, which are in the best
interest of the country, should jointly
go there and use this time—not casu-
ally—in solving this problem. This
Government has developed a very res-
pectable goodwill among the people
of Punjab. The visit of the Prime
Minister created enthusiasm among
the people over there. So, We should
utilise this opportunity in solving this
problem. Our approach has to be to
mobilise those people who are patrio-
tic and direct them against terrorism.
We have to remember that after sign-
ing the Punjab Accord a large num-
ber of people came out defying ter-
rorism; they all stood for elections.
That situation has to be restored by
honouring the provisions of the Ac-
cord and taking certain other measu-
res. No confusing signal should go.

There are certain things which arc
coming in the papers. 1 have a me-
morandum with me submitted by
Mann Party (Akali Dal) to Mr. Kleik.
Its copies are there. 1 believe that it
has come in the papers They have
demanded self-determination. I have
a copy of the daily Jughuni dated 15th
September, 1990. There interviews of
the terrorist leadcrs are given. They
are saying that they will take part in
the election: they will get their people
elected in the Asscmbly. Atter tak-
ing oath, they will declare Khulistan.
Can we allow that to happen? It is
really an unfortunate situation in a
State where people are fed up with
terrorism. That due to our ineffici-
ency, we had not been able to mobi-
lise them and help them to partici-
pate in the democratic process defy-
ing terrorism. So, these six months
should be utilised for thal. During
this period, you should take certain
measures and try to isolate terrorists
from the masses and expose them who
are in league with foreign el:ments
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and are trying to destabilise our coun-
try.

With these words, 1 support this
Bill and hope that all appropriate
measures will be taken by the Govern-
ment to see that election could be
held next time in Punjab.

SHR1 INDRAJIT GUPTA (Mid-
napore): Mr. Deputy Speaker, we
have set our time-table to complete
this discussion and voting by 2.30
P.M. So. 1 think, it is time that we
should keep that thing in mind and
try to be as brief as possible.

MR. DEPUTY SPEAKER: I thank
you very much.

SHRI INDRAJIT GUPTA: 1 will
try to cooperate. But 1 did not find
you pulling up anybody as far as 1
could observe.

MR. DEPUTY SPEAKER: He is
suggesting that | should pull up the
Members.

SHR1 INDRAJIT GUPTA: My
party will, of course, vote for this
amendment. that is for the letter of
this amendment. But we are not in
favour of its spirit. If 1 could vote
in spirit, 1 vote against it. Why? Be-
cause we are convinced that these
repeated doses of President’s Rule
have become a chronic feature now in
Punjab: it is not going to help im-
prove the situation if we go on in the
old  way. I agree with what my
young friend Mr. Saifuddin Choudh-
ury has said. 1 would request gen-
tlemen of the Press sitting upstairs to
be a little indulgent and not to go
on...

MR. DEPUTY SPEAKER: You
should not have referred to them.

SHRI1 INDRAIJIT GUPTA: They
should not give an impression, as they
go on giving, that the left parties par-
ticularly the two Communist Parties
ate absolutely dead set against elec-
tions; they do not want elections un-
der any circumstances like the BJP.
And they say that because the BJP
and the Left allies are taking a stand
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like that, therefore, the Prime Minis-
ter has no option hut to go in for
another spell of President’s rule.
This is not our stand. We are fully
aware of the grave dangers, risks
and hazards of holding an election
in the present situation of the Punjab.
There is no doubt about that. 1 do
not want to go into details. Every-
body knows what the situation is.
But you cannot take a one-sided view.
What has happencd on the other side?
There is a total alienation of the peo-
ple taking place because of the Presi-
dent’s rule which the Punjab people
have begun to feel is going to be their
lot for ever and they arc never going
to be allowed to participate in this
democratic process. This applies to
Sikhs, Hindus and everybody. And
while we are very much concerned
with the security of the common peo-
ple there, it is actually, T think, the
Sikhs now who are the worst victims
of terrorism. The people as a whole
arc caught between two cross fires
from which there is no way out.
One is the fire of terrorists and the
other is the excesses committed by the
security forces particularly Punjab

Police.  We know what they are
doing  Why should we try to hide
this fact? You talk to anybody

there and you will know that. So
continuing with this President’s rule
without any other measures being
taken simultaneously will not lead to
any improvement of the situation. We
are for restoration of the democratic
proces. but it requires the coopera-
tion and a consensus between at least
all the major parties Without that,
it is no use, nothing can be done.
Therefore, this Constitutional amend-
ment which we arc now  bringing
should not be seen as putting a fur-
ther brake on the democratic process.
It should be taken as a challenge,
as an opportunity given for six months
or less than six months. We are
not compelled to wait for six months
to take some measures, to initiate
democratic process and to improve
matters so that we can go for elec-
tions next time. At present, I am
aware of the fact that if the Govern-
ment just gets up and says that yes,
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there will be no more President’s rule
and we will go in for elections in six
months or betore six months, nobody
in the Punjab will believe them.
Therefore, 1 am appealing to the
Prime Minister, if he so thinks fit,
that on bchalf of the Government, he
should make some positive, concrete
and specific response herc in the
House and make it clear that they
arc¢ gomg to hold elections by such
and such time. 1 do nct say that
the dates should be mentioned be-
cause they are not authorised to fix
the date.  That has to be done by the
Chief Election Commissioner.  But
it should be made categorically clear
that within three months or four
months or five months the elec-
tions will be held and in this
intervening period some  concrete
steps  will be taken which Ilast
time they did not takc at aill. They
extended the President’s rule and went
home and went to sleep. That way
the situation is getting worse; it is
not improving.  And there is nobody
in the Punjab, no representative of
the people to whom anybody can go.
To whom anybody can go with any
grievance or representation when there
is nobody there? The police rule
and bureaucratic rule is going on
there. These people have now ac-
quired vested interst in seeing that
this situation continues because it is
a way of extorting money from in-
nocent people. Both the sides are
doing it. This is the way of being
able to make profit out of this big
trade in drugs and narcotics going on
across the  border, Everybody
knows it. Of course, 1 agree that
hundred per cent sealing of the bor-
der may not be possible. But we
were assured so many times in this
House that the wire fencing had
been completed in a considerable
portion of the border and what is re-
maining now will also be done. But
even now we do not know when this
work will be completed. And there
is a constant movement going on of
terrorists back and forth across the
border. The number of AK 47s
which is available in the Punjab, 1

am sure, is about five to ten times
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what it was two years ago. Where
is it coming from?  Therefore, 1
say that without some concrete mea-
sures being announced from now
that these six months or five months
will be spent in carrying out these
measures, there will be no improve-
ment and at the end of this spell of
President’s rule we will tind ourselves
back to square one. Again we will face
the same dilemma. It is a dilemma. Tt
is a dilemma for all of us. we should
admit the fact that if we go for elec-
tions, there is a big risk. If we don’t
go for elections and we go for Presi-
dent’s Rule, in my opinion a worse
situation will be created. 1 am not
scared of all this business, that all
the seats will be captured by the ter-
rorists’ nominees and the new Punjab
Assembly will immediately declare in-
dependence and all that. I am not
worried by this because I don’t think
that such a thing will happen. I ag-
ree, Mr. Kamal Chaudhry is not sit-
ting here now, the only sensible thing
he said, if 1 may say so, is that all
the parties which are against terro-
rism, which are for the unity of the
country, for national integrity, for res-
toration of peace and normal condi-
tions—other issues need not be bother-
ing us just now, we may have differen-
ces on 50 many issues. but on these
three or four things we may agree,
those parties do agree. 1f they come
to mutual understanding—that inclu-
des the Congress, that includes the
BJP. that includes the Left Parties—
if they come to a mutual understand-
ing and stand together in the elections,
I don’t think that the terrorist nomi-
nees will sweep the polls at all; and
some of them may be elected natural-
ly because people have got sympathies
for them because of what is happen-
ing as a result of police excesses but
they cannot get away. they have to go
to the Assembly, they have to take
their oath under the Indian Constitu-
tion before they take their seats and
if they declare independence or some-
thing., well, we are all here, the Cent-
ral Government is here, the Parliament
is here, the people of this country are
here, they are not going to allow
such a thing to happen, we know how
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to deal with such a situation. But at
least people will feel that ‘we were al-
lowed to take part in a democratic
process and to elect our own represen-
tatives, whoever they may be’. That
is not worse, it is better than what
is going on now. Therefore, I would
request the Prime Minister to make
it clear that we are not in for this
kind of indefinite President’s Rule
which is really playing havoc, which
will become another Kashmir, that
is all. Punjab will become another
Kashmir. It is well on its way to
become another Kashmir if we go on
giving them the impression that they
will never be allowed to participate in
election.  Therefore, Sir, some mea-
sures have been suggested, I support
them. Every six months we not only
bring in President’s Rule, but we also
change the Governor. 1 find every
six months we are changing the
Governor also. They may also con-
sider that matter. If it is time to
have somebody who is capable of
taking some new initiatives, some
political initiatives, it is not enough
to sit in Raj Bhavan, we have to find
some suitable people also who can
mix with the people, who can talk to
the people, who can take some poli-
tical initiative, who can give people
some fecling of confidence. And this
kind of Council, the Advisory Coun-
cil or something which has been sug-
gested by Mr. Saifuddin Choudhury,
is a good idea provided that the
Council and the Governor work in co-
operation and not at loggerheads with
cach other. That means, as Advi-
sory Council, it should be a represen-
tative body, all the Punjab M.Ps. who
are elected from Punjab must be on
it, the other representatives of the
major parties should be on it, the
peasants’ organisations, the farmer’s
organisation, should be represented
on it, the representatives of the Pun-
jab industry and commerce, business
people, should be on it, cx-Servicemen
should be on it. Such type of people
should be formed into an Advisory
Council which will consider all the
major problems of Punjab and the
understanding should be that if they
come to some agreed recommenda-
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tions or conclusions, the Governor
should generally accept those things
and get them implemented with the
Governot’s authority. Similarly, Sir,
down below at the lower level, district
level, panchayat level and so on, there
is no reason why we should not acti-
vise similar type of bodies and give
the panchayats a chance to intervene
more energetically in the situation.
All the Sarpanches of the Panchayat,
most of them, are Sikhs, and 1 think
they can do a very useful and positive
work within their own sphere. Many
of them also have been protesting
against these police excesses. Some
time ago T remember in Gurdaspur
there were reports that many Sarpan-
ches who are Sikhs, mind you, have
threatened to resign if these excesses
and atrocities by the police were not
stopped. T do not know when the
last panchayat elections were held in
Punjab. But my suggestion is that if
Assembly elections are held. then why
not panchayat elections should be
held  simultaneously also? Let the
panchayat elections be held down
below and the Assembly elections on
top. Large numbers of people will
be involved in all these elections. Tt
will be a good thing. it will divert
their mind from all the problems
created by terrorism and violence. And
then coming to the Accord, T do
not know how much of that Ac-
cord can be implemented now. Chan-
digarh can certainly be transferred if
our Haryana friends are willing to
cooperate. Of course. they have to
be given some compensation and all
that. The case about this division of
water can be given to another court
or tribunal or somebody to go into it.
Something should be there. The seal-
ing of the border must be completed
as soon as possible,. T am also a
great supporter of it.

Finally, T am saying this about the
political  mobilisation of the people.
Last time our understanding was that
all these parties which have a com-
W about how to tackle the

4b problein should jointly go and
cdmphign among the people in Punjah
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hold joint meetings, rallies and
all that in the rural areas, where the
farmers are willing to come #nd res-
pond. But unfortunately for various
reasons we could not do anything last
time. 1 suggest-that this time we
should make a determined effort to
change the situation. It is not eno

to impose President’s Rule. That will
only worsen the situation. We must
try to create a new atmosphere to
change the situation. provide some
more economic incentives for the un-
employed youth, give them some loans
for self-employment for jobs and all
those things. This should be done
and these measures should be announ-
ced as a big package, for implement-
ing which we¢ are taking time for
four or five months by this new
amendment of the Constitution, not
in order to halt and stop the democ-
ratic process, but in order to bring it
nearer and to treat this as a beginning
of that democratic process which has
to be brcught in. So, this is our
stand.

T want to make it clear. Since
everybody in their wisdom has de-
cided that the Constitution amend-
ment should be made and the Presi-
dent’s Rule should again be continued,
we will not vole against it, we will
vote for it. But I am against the
spirit of this thing.

Also. T do not think that the Press
should go on distorting our stand and
saying that we were dead set against
elections, that we do- not want elec-
tions under any circumstances and
that is why the Government has no
other go. That is not our stand at
all. That is not our stand. We want
to keep open the options for the de-
mocratic  process and the sooner it
can be implemented. the better it will
be for Punjab.

With these words, T will conclude.

DR. THAMBI DURAI (Karur):
Mr. Deputy Speaker, it is a very sad
diy today that we are once again
extt’énding the President’s Rule in Pun-
jab.
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[Translarion]
SHRIMATI BIMAL KAUR
KHALSA: Sir, Member from Pun-

jab should also be given an opportu-
nity to speak.

[English)

MR. DEPUTY SPEAKER: Yes,
yes.

DR. THAMBI DURAI: When we

passcd the Punjab budget, at that
time itscf I disputed that we have
not yet formulated any concrete steps
to solve the Punjab problem. Every
time we are bringing Punjub budget
here and getting it passed. 1 said this
last time also.

Our Finance Minister when he was
in the Opposition, whenever this kind
of Punjab Budget was passed, used to
express his concern that he wanted
immediate elections in Punjab  But
this is happening now also.

Most of our political partics which
are represented here, they said tha
they want elections immecediately. 2
the samc time they said that we are
unable to conduct the elections be-
cause of the prevailing situations and
that the elections should be postponed.
But my feeling is this excuse is always
being expressed in the House and
the President’s Rule in Punjab is be-
ing extended. Every time they are
saying that terrorism is cxisting therc
and that because of the terrorist acti-
vities they cannot conduct a free and
fair election. But we are forgetting
why that kind of terrorism is existing
in Punjab. We have to find out the
root cause for it. Because of the sys-
tem which is prevailing in our Consti-
tution, as we are not functioning
according to the spirit of the Constitu-
tion, because the Central Government
is not functioning properly, because of
this only this kind of a situation is
prevailing in Punjab. When the people
of Punjab have expressed their concern
about their language, culture and reli-
gion. we neglected those things. This
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kind of a situation is existing not only
in Punjab, but it is also existing in
Jammu and Kashmir, in Assam and
to some extent cven in Tamil Nadu.
We should not forget it. We arc forgett-
ing the root cause of all that. Jf you
want to give some kind of a treat-
ment to solve it temporarily, you
cannot solve it. I want to express
through you to the Prime Minister and
to this Government that let them take
some concrete measures to solve the
root-cause of the terrorism. Let them
solve the language problem. Let them
solve the problems of minorities. Let
them solve all those things. What are
the steps the Government has taken to
promote the language of Punjab and
to develop that culture? Also for
the development of that State, what
are the amounts you are allocating,
what are the programmes you are
implementing? Therefore, when you
are not able to do all those things,
you cannot bring peace in that area.
Then, once again you have to extend
the President’s Rule. Therefore, ex-
tending the President’s Rule is not
the solution. The solution is to con-
duct the elections immediately to
solve the Punjab problem. We have
to know the feelings of the people of
Punjab. In 1985 we conducted the
elections for the Lok Sabha and
the Punjab Assembly and also we
conducted the 1989 elections for Lok
Sabha, Then, what is the fear for
having to postpone the elections in
Punjab, I cannot understand. There-
fore, whoever comes first to the demo-
cratic process as the peoples’ repre-
sentative, we must welcome. Before
contesting. they are accepting the con-
stitutional provisions and only then
they are elected. I cannot under-
stand what is the concern we are hav-
ing. Let them pass anything in the
Assembly based on the majority. But,
we are herc to see that the Assem-
bly functions according to the Con-
stitution. When that is the feeling.
why are you always postponing the
elections?

The root-cause for the terrorism is
that you are neglecting the youth.
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You are not giving proper employ-
ment to them. So, whatever the steps
you have taken at that time, I had
requested that let the Government come
forward with a package of schemes.
When does the Government plan to
bring the Right to Work? Have they
brought any Bill? They are so con-
cerned about Punjab to implement the
Presidents Rule therc. When you are
holding a special Session for this,
why cannot you take up the Right
to Work immediately and see that
that bill is also passed in the same
House. Why can’t you do some
kind of things to solve the problem
of terrorism in the country? The
non. Prime Minister is here. I.et him
take this kind of measure to bring
this Right to Work Biil and try to
sclve certain problems in this coun-
t1y. Without all these things, simply
by talking about terrorism, yvou can-
not solve the problem.

Thirdly, 1 will say some thing
about the language. The hcn. Home
Minister is here, the hon. Prime
Minister is here. All the lunguages in
the Eighth Schedule must be made
the national languages and also offi-
cial languages of this country. When
you will do that, the conhdence will
be created among the people of this
country and that kind of confidence
is more important. Whatever measu-
res you have taken to solve the eco-
nomic problems are not sufticient.

I wanted to speak more, bu